
C 	CENTRAL ADMINI $TRATIVE TRIBUNAL 
CUTTACK 3ENCH, CUTTACK 

o. _2L222L 
Cuttack, this the 	day of August, 2004 

Sudhir Kurnar Ghosh 	 Applicant 

yr s 
* 

Union of India & Others 	 Respondents 

FOR INSTRUCTIONS 

1. Whether it oe referred to reporters or not ? 
2 • 	Whether it be cjrcjlated to all the Benches of the 7 ' Central Administrative Trib,inal or not ? 

DIA 
-(1ft.MDH4NIY) 	 (B.N. z4- 

MEMBERqJ) 	 VtCE-CHAIRMAN 



7 
CENTRAL ADMIMI STRATIVE TRIBUNAL 

CUTTACK BENCH, CUTTACK 

Cuttack, this the 	of Auust, 2004 

C ¼AM 
HON' SLE SHRI B.N.]4, VICE...CHAIRMAN 

AND 

HONSBLE 3HRI M.R.McHANTy, MEMBER(J) 

Sudhir Kumar Ghosh, aged about 54 years, S/o-. Late Surendranath 
Ghosh, Village- Jheria, P.O.- Gohiapal, District- Singhbhurn, 
Jharkhand, presently working as Duftari, Office of Manager, 
Postal Printing Pre33, Bh.ihanoswar, Di:;trict:- Khirda, 
Pin-751000. 

...*". Ap21icnt 

Advocates for the applicant - M/s D.P.Dhalsant. 

Vrs. 

Union of India, represented through Director cneral,Post 
Department of Posts, Ministry of Conmunicatjon, Government 
of India, Dak Bhawan, New Delhi-110001. 
Chief Post Master General, Orissa Circle, Bhibaneswar, 
District:- Khurda, 
Manacer, Postal Printing Press, Bhubaneswar, District: 
Khurda, Pin-751010. 

0000000 Respondents 

Advcates for the Resoondents 	Mr. 3.Da 3h 

S 

.. . ..... C S •CØ 
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ORDER 

SHRI 3.N.Q49- VICE-CHILAN 

Sri Sudhir Kumar Ghosh, presently working as Duftari, 

Office of Manager, Postal Printing Press, Bhubaneswar has 

filed this O.A. seeking the following relief:- 

" (i) That the order dated 7.11.2001 passed by Respondent 

No.3-(Annexure--3) be quashed. 

That the Respondent be directed to grant insit 

prQnotion to the applicant and advance scale of 

pay with effect from 1.4.91. 

That any other relief as deemed fit and prer in 

the circumstances of the case be ,ranted.H 

2. The facts of the case in short are that the applicant 

who had entered service in Central Go--ernment in Group-D 

capacity under Danakaranya Project,Koraput, after closinq down 

of that project was adjusted against a group-D post under 

Respondent No.3 w.e.f. 21.4.87, in the Sane scale of pay. He 

reached the maximum of the scale (Rs. 750-940) in December 1989 

and therefore was granted stagnation increment in the years 1991, 

1993 and 1995. On introduction of the scheme for insitu prno-

tion in the Central GoYernment we.f. 1.7.91, he a?proached 

the Respondents to grant the benefits of the scheme, vide his 

representation dated 25.4.2000, followed by a reminder on 

7.11.01. He also drew the attention of the Respondents to the 

order of this Tribirial passed in O.A. No. 495/94, D.A. filed 

by one Sri Satrughana Nayak that the insitu pronotion scheme 

introduced by the Central Go-'ernment .e • f. 1 • 4.91 wês 

applicable to the employees who had come from another orcani- 



sati on, in case they are found s ii table for the p irp ose • But 

the oenefit of the decision of the order of this Tn buna 1 

dated 23.4.98 in that O.A. has not been extended to him. On 

the other hand by their le t ter 7 • 11 • 01 (Anne ire -3) the 

Respondent No.3 informed the applicant that his claim for 

insitu promotion cant be nranted as he has been transferred 

from another organisation. 

3. The Respondents b fi1i: -  a coiutr ha a ret..rated 

their position that insitu promotion is not a2)iicab1e to the 

:;21iCaflt since he has been tranferred fro another organisation. 

We have heard the Learned Counsel for the parties and 

have jarused the r ec ord s placed before us. 

:. From the rec ords we find that the Re sponderit have 

3'omjtted Government Orders dated 13.9.91 and 4.9.92 on insiti 

promotion scheme, in which it has been clearly laid down that 

the scheme is aoplicable to those employees 714ho have not been 

promoted on regular basis even after one year, on reaching the 

maximum of the scale of such post. Infect, thi s Tribunal has 

already held by passing order in O.A. 495/94 dated 23.4.98 

referrinçj to the O.M. dated 25.5.92 issued by the Ministry of 

Finance, Government of India, that insitu promotion is permi-

ssible to a person who was initially appointed to a ost in 

one organisation but, subsequently, transferred to another 

organi sati on in the same scale • As the scheme itself permi te 

grant of insitu promotion benefit to an employee, like the 

applicant, who moved from one organisation to another and 

stagnated in the pay scale due to lack of adequate promo.-

tjcnal avenue heanbjtled te insitu DroetiDn. 



0 	6. In view of the aboe condition of the scheie, we hare 

no hesitation to declare that the applicant is entitled to 

insitu praiotion interms of the sche ne introduced by the 

Central Government by the O.M. No. 1O(1)/-III/98 dated 13.9.91 

and accordingly direct the Respondents to consider the case 

of the applicant for insiti prxnotion as permitted under the 

rule and the same benefit should be made available to the 

applicant within a period of 120 days from the date of receipt 

of this order. NO costs. 

M.R.MIANT? ) 	 ( 3.N.1W) 
M]MBER (JUDICIAL) 	 VICE-CHAIR1AN 

. 

RK/D 


